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Title: Regarding disclosure in Newspapers about Tehalka.com issue.
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SHRI MADHAVRAO SCINDIA (GUNA): Mr. Speaker, Sir, undoubtedly the methods adopted by Tehelka are
reprehensible. We totally disapprove of the use of immoral measures that have been adopted and which have taken
Tehelka beyond the realm of reporting the news to the realm of almost making the news. But, Mr. Speaker, Sir,
what is even more farcical is the drama that is being enacted by some of the Members of the NDA in trying to
convert this into an opportunity to obliterate ...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, this is not fair. ...(Interruptions)
MR.SPEAKER: Shri Brahma Nand Mandal, please take your seat....(Interruptions)
MR. SPEAKER: This will not go on recordag€; . (Interruptions) *a€

MR. SPEAKER: | have called Shri Madhavrao Scinda's name. What is this? ...(Interruptions)

MR. SPEAKER: He is the Deputy Leader of the Opposition. Please understand that he has taken the permission of
the Chair. ...(Interruptions)

= AT T 3 U gag HifE ganng 3R onft & vt ave Y A @1 W@ €18€] (@aum)
MR. SPEAKER: No running commentary please.

SHRI MADHAVRAO SCINDIA : | would like to repeat that we totally disapprove of the immoral measures that have
been adopted But | would again like to repeat that what is even more farcical is the drama that is being enacted by
some of the NDA Members who are trying to convert this into an opportunity to obliterate all the earlier findings
which have appeared on the tape. ...(Interruptions) Sir, what do the hon. Members want? ...(Interruptions)
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3T T Rear? A€ (araer)

MR. SPEAKER: Hon. Members, please take your seats....(Interruptions)

it FEATg Hed 99 3o 15 &7 99g g 9o €, a9 smue = fea?

MR. SPEAKER: This is too much. sm &3 smgd| s a8 @ &< @ &7...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI: Sir, he is telling you. &€] (Interruptions)

MR. SPEAKER: This is too much. What are you doing? Please take your seat.

SHRI MADHAVRAO SCINDIA : Mr. Speaker, Sir, why are they getting hysterical? Let them take an objective view
also on certain things. On the one hand where we have disapproved the measures, can we obliterate all the
revelations that we have seen by our own eyes? What do they want? Do they want us to forget the stunning
demonstration of corruption on the screen that was indulged in by one of the highest functionaries of the leading
party of the NDA? Do they want us to forget that? Do they want us to forget the scenes that we saw on Television
of other functionaries and the actions that they indulged in at the ministerial residences?

Do they want us to forget that? How can we forget that? ...(Interruptions) Do they want us to forget that? What are
they wanting us?...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : What is the physical language he is expressing?

SHRI MADHAVRAO SCINDIA : Do they want us to forget the seamy and sleazy side of Government that was
revealed on television through the films? Do they want us to forget the lewd comments and observations that were
made by the principal players who succumbed to the honey-trap? Do they want us to forget the utter contempt
shown by those principal players to the bravest of the brave who lost their lives for us in Kargil? Do they want us to
forget that? What do they want? Do they want to obliterate everything? ...(Interruptions)

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, | have a point of order.
MR. SPEAKER: There is no point of order during 'Zero Hour'.a€] (Interruptions)

SHRI MADHAVRAO SCINDIA : | would, Mr. Speaker, like to make this point that Mr. Parliamentary Affairs Minister, |
think we already had a meeting.....(Interruptions)

DR. VIJAY KUMAR MALHOTRA : Already a Judicial Commission is looking into all these things. The matter should
not be referred here &€|...(Interruptions)

SHRI MADHAVRAO SCINDIA : | was not referring to it.

DR. VIJAY KUMAR MALHOTRA: It is the merit of the case.a€, (Inferruptions) Immoral methods are being
adopted...(Interruptions) He should not go into all these things....(Interruptions)

SHRI MADHAVRAO SCINDIA: We cannot forget Kargil. | am sorry. They were the bravest Jawans who laid their
lives down for us. We should not forget the scenes that were enacted on the television through the films where
people played with our national security and the lives of the jawans.. | am sorry we cannot forget it.

Mr. Speaker, Sir, | just want to make a point that these methods, however reprehensible and abhorrent, do not and
cannot detract from the merit of the findings. The gravity of the actions of those who are seen on film is in no way
diminished. And the Congress has been demanding inquiry and action against the highest involved. In fact, we had
asked for a JPC. It is still not too late. You can still think, maybe, of a JPC.

Mr. Speaker, Sir, by all means, let action be taken against the Tehelka team if they have violated the laws of the
land. But what the nation wants is an inquiry and action against the culprits, the highest involved. The nation wants
them to be brought to book. We cannot lose sight of it. They have caused us the greatest damage. They have
played with our national security. They have played with the lives of our jawans. So, if you want to take action
against the Tehelka team if they have violated the laws of the land, take action. But you must take action against
the highest involved in the matter of national security. Otherwise, we will take it that the Government is involved in a
massive cover-up of the entire operation.

i FEHT Hed | S BT 3R fF A Ieciu b & a1 i ardl 7 fhar 81 aum)
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MR. SPEAKER: Nothing should go on record except the speech of Shri Prabhunath Singh. (Interruptions) &€,*

MR. SPEAKER: Shri Lal Muni Chaubey, | have not called your name. | have called Shri Prabhunath Singh. You
please sit down....(Interruptions)

MR. SPEAKER: Nothing should go on record. (Interruptions) &€,*
MR. SPEAKER: | have called Shri Prabhunath Singh. Please take your seat.
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SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, it is quite natural that a very senior and respected
Member like Shri Chandra Shekhar would raise a very important issue which has agitated all sections of the House.

We are not sitting here as conscience-keepers of everybody or of the defence personnel in this country. The
question is, a certain publication has been made yesterday, which gives out certain very serious disclosures about
how the defence personnel are falling prey to temptations when some people try to get inside information about
defence deals. Senior officers are supposedly falling prey and are submitting to this. What we are objecting is the
manner of disclosure but are we not to object to those persons indulging in such activities against the interests of
the country and parting with defence deals? This is the most heinous aspect of the matter.

We are relying on what we have found in the Press, as Shri Chandra Shekhar is doing. The whole set of tapes was
given to two authorities — one is the Army and the other is the Commission. We do not know where it has come from
and how it has come to the newspaper but somebody has leaked it. The newspapers have a right to publish it. The
newspaper in which it has been published has as much right to do it as the Tehelka.com people have the right to
find out the truth about the people indulging in it. Therefore, if we are criticising them, we are willy-nilly criticising the
important newspaper that has published it but you are not saying one word about them.

This double standard should not apply. We know your difficulties. The Convenor of the NDA has lost his job in the
Ministry although he is sitting in seat No. 4 in this House. This is the trouble. This is the uncomfortable feeling you
are having. Therefore, you are trying to throttle ...(/nferruptions)

=t e (e o At oS Bt @t e Wt & s 2fvaa € |

SHRI SOMNATH CHATTERJEE : Sir, | will say two more sentences. It is not my job to exonerate anybody if
anybody has committed any crime or committed any offence. You take all actions under the law. The action has to
be taken by the Government. Then, why are the partners in the Government coming here and creating problems
here, interrupting the proceedings of the House? You are in the Government. You persuade the Government to



take action against those. If it is open in law, you do it. But | am not hearing one word from the Government
condemning the action of those highly placed Army officers who have fallen prey into these, if this has really
happened.

Therefore, we are concerned about the defence of this country. You are trying to show you are a great moralist.
The question is, the House is to be concerned with the serious lapses of the Defence personnel. Therefore, we
have been demanding that a JPC should be appointed in this which should go into all these questions and we do
not have to depend on these leaks here and there. Let the hon. Members of this House, with all their sense of
responsibility and seriousness, go into this question and find out the truth so that condign punishment could be
given both to the political personnel and also the personnel outside the ambit of this House. Persons both within
and outside should suffer the consequences.

Even now there is a time. Therefore, the Government should wake up and accept the plea of the Opposition for a
JPC so that all these questions can be gone into. | am not exonerating anybody. | am not trying to be an extra-
moralist for the purpose of saying illegal actions have been taken, improper procedure has been adopted.

One of the highest functionaries of one of the countries in the world had to face impeachment proceedings. Nobody
tried to stop that in that country. You are following them blindfolded and now you are trying to be very touchy about
it saying — 'no, no; women should not be brought in'. You are accepting the disclosures in other countries.

Sir, let us not try to be moralists here. Let us try to find out the facts and a JPC can really find out the facts. |
demand the appointment of a JPC.

MR. SPEAKER: Shri Brahma Nand Mandal to speak for a minute. He has given a notice on this subject.
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MR. SPEAKER: Shri Brahma Nand Mandal, please address the Chair.
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SARDAR BUTA SINGH (JALORE): Sir, hon. Member Shri Somnath Chatterjee has not done any * It is a derogatory
word. ...(Interruptions) The hon. Member should withdraw his words.
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SHRI RUPCHAND PAL (HOOGLY): Sir, the objectionable word that is used by him should be expunged.
MR. SPEAKER: It if it is objectionable, it can be expunged.
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MR. SPEAKER: Shri Brahama Nand Mandal, you are not debating the issue.

* Expunged as ordered by the chair.
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SHRIMADHAVRAO SCINDIA : Mr. Speaker Sir, how can he say this? ...(Interruptions)

SHRIPRIYA RANJAN DASMUNSI: Sir, he is making this kind of an allegation. ...(Interruptions)

MR. SPEAKER: That will not go on recorda€}.(Interruptions) a€} *

SHRIMADHAVRAO SCINDIA : Sir, this should not go on record. How can he say such a thing? ...(Interruptions)
SHRIPRIYA RANJAN DASMUNSI: How can he say this? This is highly irresponsible ...(Interruptions)



SHRIMADHAVRAOQO SCINDIA : Mr. Speaker Sir, we were listening to him in silence. ...(Interruptions)

SHRIPRIYA RANJAN DASMUNSI : Mr. Speaker Sir, we will not allow him to make such a remark against any quarter in the House.
...(Interruptions)
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MR. SPEAKER: Nothing should go on record. (Interruptions) *&€|

* Not Recorded.

MR. SPEAKER: Dr. Vijay Kumar Malhotra. ...(Interruptions)

MR. SPEAKER: | have already told nothing should go on record. ...(Interruptions)
MR. SPEAKER: This will not go on record. (Interruptions) *a€;

MR. SPEAKER: Nothing should go on record. (Interruptions) *a€|

MR. SPEAKER: Dr. Vijay Kumar Malhotra....(Interruptions)

MR. SPEAKER: This will not go on record. (Interruptions) &€}*

MR. SPEAKER: Nothing will go on record. (Interruptions) &€} *

* Not Recorded.
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SHRI MADHAVRAO SCINDIA : Will you please yield for a minute? We have made it very clear that we totally
disapprove of the measures that were adopted.
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SHRI SOMNATH CHATTERJEE : Sir, | said it should be according to the law...(Interruptions)
SHRI PRAMOD MAHAJAN: Let me complete.

MR. SPEAKER: The Minister has not yet completed his reply. ...(Interruptions)
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T FHRT HHIS HF & Gball| HIA & HHA TR Hd FHE & d TAHR H IS WA FHH 8 3R IH TSR B e b 3R I8 4!

ff TR 3 et it gBR BT B AT E A IH W T W T Frarg 2¢fIG€E] (araum)

# FEATT= Hed [ 99 9F A 98 AITER fasw =wen wrm|

3reaE HEley . genTTe Hed, (MY AR W E ?

SHRI PRIYA RANJAN DASMUNSI: Sir, he is crossing his limitsa€| (Interruptions)

MR. SPEAKER: Nothing will go on record. (Interruptions) &€*

SHRI SOMNATH CHATTERUJEE : They are disturbing their own Minister...(Interruptions)

# gHIE "I L IS] O e 981 9o T 2, 3 fagrerg qe €1 99 wR 3eRvfi Ated | Sft @, WEAe gt ot @1 ofer T w8 Hahell 8,
AR o1 W A FqHA! 2| WY 3 H St wivStsr St -yt Frovy € ok gaen srew e W a9 @ TE W] g Se-oTer I 8wl
&, AfPs 5@ 3BT BHA Jhewrt AN BT R Ihewardt smam et fofa o, SHd A gHE Baar B

MR. SPEAKER: Shri Ramji Lal Suman. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, how can the hon. Minister say so?...(Interruptions)

MR. SPEAKER: Nothing will go on record. (Interruptions) *a€,

JreaE weled . geArs Aed, sue faRfau grew # o A €, e &8 WA ..(Interruptions)

MR. SPEAKER: Nothing, except what Shri Ramji Lal Suman is saying would go on record. (Interruptions) a€,*

=t wsiidrer o= (Rpienae) @ swaer 7eiqy, g9 ¥ wifw 78 21..([nterruptions)

MR. SPEAKER: Nothing would go on record. (Interruptions) *a€

MR. SPEAKER: There are other Members also. ...(Interruptions)

MR. SPEAKER: | have to call 43 names. ...(Interruptions)



MR. SPEAKER: Nothing will go on record. (Interruptions) *a€,
MR. SPEAKER: Except what Shri Ramji Lal Suman says, nothing will go on recorda€| (Interruptions) *a€,

MR. SPEAKER: There are other Members who have given notices. (Interruptions)



